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Title: Shri Gurudas Dasgupta called the attention of the Minister of Civil Aviatition to the situation arising out of dwindling
passenger share and poor financial health of Air India resulting in delayed payment of wages and other benefits to the
employees and steps taken by the Governemnt in this regard..

SHRI GURUDAS DASGUPTA (GHATAL): With your permission, I call the attention of the Minister of Civil Aviation to the
following matter of urgent public importance and I request that he may make a statement thereon:-

"The situation arising out of dwindling passenger share and poor financial health of Air India resulting in
delayed payment of wages and other benefits to the employees and steps taken by the Government in this
regard."

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): I may be permitted to read the statement and I may be permitted to speak from this place.

MR. CHAIRMAN : All right.
The Minister may lay his Statement.
SHRI V. NARAYANASAMY: I will read the Statement. Air India for the last couple of years is facing financial crunch.
U ARIGA & PR AGR ATGl SN Al qeboRl AT Ul U2 3 =1 SIIm
+..(caatrer)
Fsmafer #BkGRT: il Sft Tecdic ugan arad &

SHRI V. NARAYANASAMY: There is little correction in that. I would like to say that there are some recent developments
after the Statement. At para no.3, a little correction is there.

oft aoter RBiz (JAciolr): e AN Uecl U2 3 &)
MR. CHAIRMAN: Please continue.

SHRI V. NARAYANASAMY: Allowances and incentives for the month of May have been paid to the employees. The salary
for the month of June was paid after the statement and for July, it has been released by the Government. I would like to
add this to the Statement. I lay the Statement on the Table of the House.

* Air India for last couple of years is facing acute financial crunch. The airline is suffering from high fixed cost as also
high expenditure on Aviation Turbine Fuel, insurance, interest on working capital, aircraft loan, and on leasing of aircraft,
which have not been matched with corresponding increases in revenue. There have been cash losses on large number of
routes. Many airlines have been in financial crisis over the past few years for similar reasons and Air India is not the only
airline although it has faced this problem with greater severity.

There has been a delay in payment of salaries to the employees of Air India because of this severe financial crunch.
Currently, the working capital borrowings from various banks are Rs.22,165 crores. Besides this, Air India has availed of
long term loans from various Financial Institution for financing their aircraft acquisition programme aggregating to
Rs.22000 crores. As per the current revenue collections, the monthly collection on the network is around Rs.I100 crores
whereas Air India's expenditure is Rs.1700 crores thus leaving a gap of Rs.600 crores. Out of the total daily average
collections in India of Rs.22 crores, a sum of Rs.| 6.7 crores is being paid to Oil Companies who have put Air India on Cash

& Carry basis effective 7t December, 2010, leaving only Rs. 5.3 crores to meet the repayment of aircraft loans and part of
interest payment on working capital. This has resulted in non-payment of wages/salaries partly from April 2011 onwards,
non-payment to airport operators, vendors and other regular payment. The total outstanding payments overdue now are
approximately Rs. 5000 crores.

The allowances and incentives for the month of May, June and July, 2011 and salary wages (including allowances and
productivity linked incentives) for the month of June and July, 2011 are pending. Government has infused a total of Rs.
3200 crores as equity in Air India. Besides, the airline has launched marketing drive and adopted steps to enhance
operational efficiencies and customers care.



Both the delayed payment of salary and wages and other allowances has been met by the employees with
considerable fortitude. However, there was an unfortunate strike called by a section of Pilots' Association in the last week
of May, 2011. After negotiation, the Pilots were persuaded to rejoin duties, while their grievances were being suitably
addressed by the Management and by the Committee headed by Justice Dharmadhikari. There was an estimated loss of
Rs.200 crores as a result of the strike that added to the financial crises in the airline. However, there has not been large
instances of pilots leaving the airline. Government is committed to continue to run Air India as a public sector company.

Another issue that has been commented upon is, relates to the dwindling passenger share of the airline. Market share is
not a fair index of the estimation of the performance of the airline in an overall scenario of 14 to 15 per cent growth that
the country's civil aviation sector. The market share of Air India has constant in the 16 to 17 per cent range. This has been
achieved by increasing the load factors — this the airline has done successfully in the recent past. However, losses may
continue even while increasing load factors because of other circumstances that have increased the cost structure of the
airline such as present high fuel cost as also other inputs

The financial situation of Air India is being monitored by the Government at various levels. Considering the
extremely precarious liquidity position of Air India, Prime Minister's Office constituted a Group of Ministers to oversee the
affairs of Air India. Group of Ministers had a series of meetings and desired that a viable and credible Turn Around Plan
(TAP) be evolved by the airline. Air India has prepared a TAP and Financial Restructuring Plan(FRP) in consultation with
the financial consultant M/s. SBI Caps. The TAP has been vetted by an independent consultant. The TAP has been
formulated with an underlying new strategy to improve the market, operational and financial position significantly. The
financial restructuring plan broadly covers two areas relating to debt realignment and equity infusion. The TAP and FRP
was presented before the GoM. GoM has referred it to a Group of Officers for detailed examination of TAP and FRP of Air
India. The entire exercise of finalizing the Financial Restructuring Plan(FRP) and restructuring of loans would take about 3
months.

The airline has adopted various measures to improve its financial position. Some of these are enumerated below:

(i Rationalization of routes to cut losses on traditionally loss making routes.
(i) Return of leased capacity at the earliest.
(ii) A complete rationalization of manpower and productivity linked incentives including scale redeployment
of staff to curb infructuous expenditure and creation of SBUs for ground handling and MRO operation.
(ivy Reduction of contractual employment.
(v)  Constitution of a turnaround Committee comprising representative from Senior Management & Union to
look at all areas of cost reduction, including closure of all offline officers and reduction of employees at foreign
stations.
(v Aligning all operational and technical agreements between the management and staff to reflect present
market conditions.
The Management has taken on board all the unions/associations of the company on the acute financial position of the
airline and sought their support/cooperation in implementing the Turnaround Plan and Financial Restructuring Plan
formulated to revive the company.
There are pending issues from the merger of the airline particularly in the areas of HR. In order to examine these issues
impartially a Committee under the Chairmanship of Mr. Justice Dharmadhikari and with other experts has been constituted
to give its recommendations to the Government.
The Board of the Airline has been reconstituted bringing in individuals of repute as independent directors. The remaining
posts of functional directors are in the process of being filled in with efforts being made by the Ministry alongwith PESB.

The Ministry has also tightened its oversight mechanism by revamping the airline's reporting systems via the MIS and
recasting the MOU with the Ministry and BPE. All possible steps are being undertaken by Government to put Air India back
on track to make it a viable and competitive entity within a foreseeable future *.

SHRI GURUDAS DASGUPTA : I had the assurance from the highest quarter of the Government that two months' salary has
been release. This has been assured by no less authority than the Prime Minister that two months' salary and one month's
PLI should be given to the employees.

...(Interruptions)

IHTUF ABIGA: PURI oIict 38 3R Folol &)

SHRI GURUDAS DASGUPTA : But, my information is that one month's salary and one month's PLI has been given. Four
months' PLI and two months' salary is still pending. This is the condition of Air India.

Why I raise this Calling Attention, let me tell you. I raise this Calling Attention because before the open eye of the entire
nation the flagship of Indian Civil Aviation has been turned red. Villains are those who are still there in the heart of the



organization. Not only payment of salaries is not being made — that is not the main issue. The main issue is that the
National Carrier is being dismantled gradually by the people. This is being dismantled by those who are there in power and
those who are in charge. Let me tell you the point. This is yet another untold story of an exposed nexus between
politicians, bureaucrats and unidentified players who wielded power in the corridor of State apparatus of the country. The
major question is — whether the merger has done the wrong. Many people objected to the merger. Even the management
of Indian Airlines objected. At that time, the Indian Airlines were making profit. But, after the merger suddenly it started
coming down. It had gone so low that it cannot pay wages to its 41,000 employees, nearly 2,00,000 families. It has to
depend on Government dole even to pay for the oil bill.

The second important question is why just within four years — the House should know the story — Air India turned
red, and why the decline was so fast. May I ask you why was it shamelessly overlooked by the Government? You asked me
why the situation came about and you got the answer now. The first question is why there is an unusual shopping spree.
cToll SIcal Tdlgar &t a—n s oft, ds2aril w2 aarsd? Why was it spending free and shopping spree frenzy?

This is not the full story, please wait. When Shri Thulasidas was the Chairman, only 28 aircraft were sought to be
purchased. But, there was a change of Chairman, change of guard. After that, 40 new aircraft were added to the list of
purchase. Imagine, at the beginning it was 28 and the new management asks for 40 more; 68 aircraft had been or being
purchased and most of the aircraft are very expensive and highly oil consuming. Please let me know — hon. Minister, I have
faith in you, you are man of integrity, I know you for years — why 777 was purchased. The general perception is, more is
the purchase, greater is the booty. seer 23ieen asa & a et #ff Sarer aem The perception is that the booty will be larger. I
do not say jackfruit booty!...(Interruptions)

As a result of it, this heavy burden of unusual purchase has brought about the debacle. When the purchase was being
prepared and purchase was being made, the boeing company had defaulted in the supply of 30 aircraft because delivery
has not taken place for three years. You can easily cancel the order and save Rs.18,000 crore. Parliament must know that if
you cancel the order, you can save Rs.18,000 crore. Not only that, you can ask for damage. Nothing is being done. What is
the confidentiality for not cancelling the order? Let us know for whose benefit this is being done.

This is not the full story, wait for something more. While new aircraft were being purchased, what is the flying time
of the existing fleet? One aircraft flies eight hours. You are a senior person in Parliament, you often travel by air. You know
that if one aircraft is flying only for eight hours, it is a shameful performance. It is a shameful performance of the
management and shameful default in the performance of the Government. Normally, 12 to 13 hours is the time when break-
even can be achieved. International standard is 19 hours a day. We are purchasing new aircraft, but our aircraft are not
flying. For whom purchase is being made?

Not only that, there is something more. When you are purchasing 68 aircraft, please explain why eight aircraft are
grounded, many of them in Mumbai. It is because spare-parts cannot be purchased. Brand new aircraft are on ground
because you cannot purchase the spare-parts. You cannot fly because you do not have money to buy the oil. You cannot fly
because you do not have the infrastructure. There was no due diligence done before this order for purchase of new aircraft
was given. It is not just irregularity. It is not non-performance. It is a total violation of the rule of governance in the
country.

You give order for 68 aircraft, but no due diligence is done and no plan is drawn up. Therefore, it is a total violation of the
mandate of governance that you have, that your predecessor had.

Sir, this is also not the full story. You have surrendered the bilaterals. Air India has surrendered the reciprocal facility. za
g 3 3rron & fp R $f¥Rn bt wetrse ordt 8, diftpet i & wemrse &) Why have they allowed Emirates to fly more flights than Air
India? 34 aiet 3 o PIet ... (adzor)

off sf¥a1 urow (3rEwcMEIc Ud): 315G Sft, GIet 31 To el oidl 3, afed aret & et 3. (uawrer)
AN FEIG : 31U IS ST ATGIGHRI AGHRI Dl A1 P 3clal B ¥pIS 9 o1dl SIresT,
&€ | (caraurer)

ofl SIBCRI GRIBIA : Sl 3 P& PIell 3 32 DIclt gIel 368 Zreft deft) Wait for some time. ®reft aret 568 et aeh,... (=m@erer) Si, I am
coming to a close. Please allow me.

MR. CHAIRMAN: Come to the point please.
SHRI GURUDAS DASGUPTA : These are all points, Madam.
Sir, I have not gone beyond any point.

off diciog PAR : KRR W dsH ordl 1R Jo 3§



MR. CHAIRMAN: Please address the Chair.

SHRI GURUDAS DASGUPTA : Hon. Chairperson is as tender as a woman and as strong as a man.

MR. CHAIRMAN: Thank you.

SHRI GURUDAS DASGUPTA : You are in the Chair. How beautiful it is to have you in the Chair today! ...(Interruptions)

Sir, the point is that 30 domestic flights have been cancelled and all of them are profitable routes. Who gave the order? sma
Jfore, 3nft Darwell Bl IR &8 &) UCISTA DI DICT Dol DI IS ool &R a1y Ufeerel DIt I a0l ST AT b Telrse JFUS Dol DI ST
foparol e ey Sodlel e o5 wisar Bifdier &) But I have the information. The file has been traced. It is with somebody. He will
get the knock. Wait for some days, another report will be coming and he will get the knock. The file has been recovered
which mentions who had given the order. Director of Civil Aviation gave the order. How was it given? g waroft 2aca oidl dlor
areft ) What is the reason? Somebody says & g uetrcet #id 9isi| oifel RIBLCT TelTseA §6 B Pl dickd 3 O Tellse 46 31| TR
3 o werse d@ig @2 fGun AR o1 @i adl wafth srivac: smw Rifder ufdworer @ die 6 v ¥ wense acn ol Joa E @iifs 3o
SpRCAaR oi8l 8| fepdell srerd AT dl &) A8 AT D&ol P dIG DS SR feb STorcll Dl e 8l 38! &) SIoldl & olldl U2 GforRm I A AR Bl
3| AR ARt Serr & ol A Hi Sl F) STerar DY WA Bl W S, sAfT 3y bl Asel Bb give it to either Kingfisher or Jet
Airways. This is how the Air India officials have been bribed in the deal. ...(Interruptions)

THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF DRINKING WATER AND SANITATION (SHRI JAIRAM
RAMESH): What is the question?

SHRI GURUDAS DASGUPTA : Sir, the hon. Minister asks me what the question is. The question is : Why did you cancel the
profitable routes? ...(Interruptions) Sir, the innocent Minister looking after the Rural Development Ministry asked me what
the question is. All the time I am asking the questions.

MR. CHAIRMAN: Please address the Chair.
...(Interruptions)

SHRI GURUDAS DASGUPTA : Please be responsible. ...(Interruptions) fiforec3i oot eitst sga fosmoraer RFuifdae alon afde; s@
iaif3teret B d3w A DI ard 3o Sidl &, dd &3 bl DS s oidl 3) You are in the dock, the Government is in the dock for
making Indian Airlines insolvent. It is a shame. Do not laugh. Please have tears in your eyes. ...(Interruptions)

Sir, I do not know whether I should laugh at the ignorance or I should cry because they are completely insensitive to the
problems of the people. The point that I would like to make is this. Why are the retired people being kept when the Air
India is in the red? This is the question. Why are the retired people being kept at a high salary? Is it to form a coterie
around the Chairman? Can you deny it?...(Interruptions)

Secondly, why are you keeping foreign pilots when there are Indian pilots? I take this opportunity to compliment the women
pilots of India who are doing so much better than male pilots. I compliment them. Nearly, 100 female pilots have already
joined. Why do you keep foreign pilots when Indian pilots are there in our country? ...(Interruptions)

Sir, I am concluding with just two more points. Firstly, Air India is being looted by its guardians; corruption is all pervasive;
and criminality is all around. The people who are responsible must be put on the dock. There has to be a turnaround not by
piecemeal. ¥ &lisr 33000 w35 FurRn #AierT 3 sl smu 1200 ®31s & 22 &) The turnaround cannot be done in piecemeal. It has to be
at one go, but change the management. dif$wer 2si3t bifSre; Please bring about a radical surgery and give the money after
that. Otherwise, it will be like a bottomless pit, and money will go down the drain.

Lastly, my friend from the other House -- I should not take the name, and he is not from my Party but from another Party --
gave me some papers. It is confidential Cabinet Note dated &€| (Interruptions) st &, smuds cla of & saA®l Gr &
BIfsu,...(caqemer)

off 36 osaIarst 2t (MPIEIgR): B2 AD 3 ... (Rt

SHRI GURUDAS DASGUPTA : It is of 6 March 2008 and 24 March 2009. This Cabinet Note says that no eligible person is
found to become the Chairman and CMD. It is of 8 March 2008, and just after one year, the same Committee -- under
whose order; under what condition; under what benefit; under what transaction -- changes and makes a shortlist of three
persons. Shri Arvind Jadhav is the second name in it. Why the second man was given the responsibility? Why this dubious
proceeding of the Cabinet Search Committee? In one year you cannot find an eligible person, and in the second year you
accept the same panel and put Shri Arvind Jadhav, who was the second name. Why was the second name adopted for this?
...(Interruptions)

off crrer gzIre (AARvT): 31, 98 SAIGT ofdl J)...(RIMIGT) 3RICT SAGT oiat 3| ... (SAdEoT )

SHRI GURUDAS DASGUPTA : The appointment is dubious; the performance is dubious; the result is dubious; and dubious is



the attitude of the Government. It is because of the dubious character that the Indian Airlines is on the point of shutdown.

I want that the Minister should not be a postbox for receiving the complaints. He must act decisively. I call upon Shri Ravi
to do it. ...(Interruptions) 1 know what you will say, but removing one man is not the solution. Change the entire
management. Put the money at one go and monitor them, and ensure that the flagship of Indian aviation does not sink. My
friend, Shri Ravi, is known for his integrity. Once again, display your integrity by reviving Air India and removing all the
corrupt people.

3f. siten Ris (orarcn): MUl 716w, off SFCRI GREM it o Age! B AR W 331 6 PR, e sl 3ADT siforfdraanit & e i
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361 3MUIScHoc P G Soalol didole AWCUE B UD ollc DI &alel &1 i d8 3MUD ART6l K6l AT & b AP fRAR T=1 3 3k aq udr
coPn o5 31 R i3 3 i vorefisnguet 3 o= & 2a1 3) 6 wird, 2008 iz 24 wird, 2008 @t Acidgrer 3w Al TS FAoIfSIeT SRR,
ftearst, oloreler efdwerer dustt diiw $f3n s & w2 3t it Jifer &8, 33D Brorczr 3) 3 Hifar 3t Blar Alslg A - off P.va.dGIRTR, Diore
A, oft &.3.u. oRR, iR e ¢ yrsa Bifores, oft vor.d.f:3081, IR, Wi, off soiie arae, e, Rifde ofiwere sl oft
el Bigy, e, Steidid s31 wact of qa s3avme fopan ol ool 3 9, U 18l 3IRY, TP of Aol B2 &R0, A A sE¥a9re 331 allc b
t2r-4 3 forz 3 -

"After detailed discussion, the Committee felt thata€}.. was the best among the available candidates on the
basis of background and the available performance reports."

"&€}.However, in view of complex administrative issues in the area of personnel and finance management arising out
of the merger of the two airlines and the consequent need for experience in the civil aviation sector, the Committee
decided that further deliberations be undertaken about the choice of the candidate."

Therefore, Shri Arvind Jadhav was not selected by such a high-powered Committee. I would again quote:

" The Committee met again on 24th March, 2008. It felt that it will be useful to have a more senior officer; that
is of Secretary rank, preferably with domain knowledge."

It means that Shri Arvind Jadhav had no domain knowledge. He had to hold the assignment of CMD, NACIL. It further says:

"This was in the interest of ensuring smooth integration and professional management of the merged entity in
times of stiff competition in the sector.

In the above light, after scrutinising the career records of officers of appropriate seniority with experience in
civil aviation, the Committee noted that Shri Raghu Menon, IAS (Nagaland 74) had worked in the sector for
about five years at senior levels. The Committee also noted that Shri Menon was holding the rank of Secretary
and had three-and-a-half years balance service. The Committee further noted that Shri Menon had earlier
withdrawn his candidature but has since indicated his willingness to be considered.

The Committee came to the conclusion that Shri Raghu Menon, presently Special Secretary and Financial
Advisor, Ministry of Civil Aviation was best suited for the assignment of CMD, NACIL.

The Committee recommended the appointment of Shri Raghu Menon, presently Special Secretary and Financial
Advisor, Ministry of Civil Aviation as Chairman and Managing Director, National Aviation Company of India
Limited. "

This has been signed by S/Shri Satyananda Mishra, Ashok Chawla, N.K. Sinha, T.K.A. Nair and K.M. Chandrasekhar. This
appointment must have been approved by the Hon. Prime Minister Appointment Committee. Shri Raghu Menon was
appointed as CMD. What happened then?

On 24t April, 2009, regarding the selection for appointment to the post of CMD...(Interruptions)
Jremufer sgice = Sieft Sft, Jifdr o2
+.( o)
FAITaRY ARG : ifieT Ao9roT 3 BT Yool Ygoll B
3t el Follee Siell & #BGY, s6a Ascayvl I 3 AU dl ISl 3l W\ 3 3R STal auct 8l 3BT 3, 3, UD! T8t Il T &)

In the meeting of the Search Committee held on 24t April, 2009 regarding selection for appointment to the post of
CMD, National Aviation Company of India Limited, Shri K.M. Chandrasekhar, Shri T.K.A. Nair, ShriM.M. Nambiar, Shri Rahul
Sarin were present but the Chairman (PESB), Shri Naresh Narad did not attend. ®:ft @=n ssea ust 6 v 11 & 3662 3 3
FloTol P Tl DI Fca D2 W &, AP 3isccdoc A fp=n S 38l & 3R b2 3 v Riciaret wict Rarsa &t s 28 &) gret Jeiet it Rorae
2 SRI eI, 3AD) fibe A f¥arsa fepen s 2ar 3

I would like to quote from the Minutes of the meeting of the Search Committee held on 24t April, 2009 and it says:

"The Committee was informed that of the 62 candidates who had applied for the post in 2008, 13 officers were
found eligible. Out of these 13 candidates, nine officers were called for interaction. The Committee was also
provided with the particulars of ten officers of the IAS rank belonging to the 1977 and 1978 batches who have
been empanelled as Additional Secretary and have relevant domain experience and are available for being



considered for appointment to the post."

Irsufer Bl & Siioft Sff, Jfdra @2

3t aeell Froiee Siieft & 3 urt g omat & Sl sme - S/Shri Raji Philip, S.N. Mohanty, Anup Srivastava, S. Chandrasekhar, Amod
Sharma, Arvind Jadhav (at six number), Arvind Mayaram, D.K. Mittal and Shri Vishwapati Trivedi. I would again like to
quote:

"The Committee after perusing the particulars of the above mentioned officers and considering the various
assignments held by them, recommended the following panel in alphabetical order, Shri K. Jose, Shri Arvind
Jadhav and Shri Gop Bandhu Pattanaik. "

What had happened?

* 331 U Al 3 fpft Bifder ofduerer Bt dive uz w1 ordl B2 33 3| 3 eaAdiiyRid Iord! B3l 3 3T SRI? MUl aRll Jorpl b2 I 3mifsec e
UcwRfemer 3if$ d Sl olFeR g1 W &, 3MUol Jold! 3isee @2 &= Jare a8 & o PrRIRp @I A6 auen b cidel W g30? SlARI A ot
Yerreldd] of smifsse fdpen? AT Adrel $331 A8 & fib v dl AB IR e b vp AT B 3662 A6 TRl Aosl F3NI? GAA Adlel A8 3 b PR
forRIRp P fo1e SR fisiuel fBrmret sRI Al 98 sifelelrsol a-ll oidl fopen srRII? ARl rdre A6 8 b Yarowid} PRIcRl P Yo Sloll 4 46 g8 )

Bfdore AP} Sloll 3 IS BT &, Yol IRI I3 Tosk B2 38 3, TR IoI6 3, TR Iolhl forNE I UG T ol off, I6IH PRI of AB =il ol
fn? & ggon aredl g b Didole AP B ik yeroric] Sft B Rt AP S Bl gu s sIsas =il 8l 3 3? As vrarscdic $A Me A .l Al
281 37 33D o1 AR IR RFdcr &, Bad ud AGICRT 3200 o1 Redcr o 3

Fsnufer #1ckcy & Sioft Sft, 3 T HISRY,

31, Fctl Aollez Siiell & i v et 3l D&oll TSI &) I MU Ygoll AEAI & 1o s il TR GrucA di Ii3ie eff, $AD &2 3 Sl o sART Rifder
dfduorer &t 2fIe1 Bt of el &, 3ADT A €arol f[Felp2 F 3uofl dId T Don; Bt dadl 3

"The Committee was informed by the Air Corporations Employees' Union that initially the Air India had planned

to purchase only 24 aircraft and Indian Airlines had planned to purchase 43 aircraft. Under the active guidance

of the Ministry of Civil Aviation, Air India changed its fleet plan and within 24 weeks firmed up an aircraft plan

for 68 aircraft. The Ministry of Civil Aviation and the Board of Airline while clearing these proposals ignored the

fact that Air India had a turn over of Rs.7000 crore per annum was placing orders for Rs.35000 crore with
yearly capital repayment and interest on this is coming to Rs.6000 crore."

What was the role of the Ministry of Finance?

Fafel #ABIGA 31 3T AATH DI,
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3f. arzeft a1oitee sitelt & I want to ask the role of the Finance Minister; role of the Prime Minister; and the role of the Ministry of
Civil Aviation. =& a1 31U QI SiTeTell AIa 3

NI ABIGA & 33U JAHATH DI
3f. a12cft Arciiee Sitelt : 341 s oft Sirolon areE & b 3/ URICIcA Pt Blcld Tl 8, 358 Aol ol ordl fBret a1 37
FTafel ABIGA & 36 3T AHATH DY
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MR. CHAIRMAN : Nothing will go on record now.

(Interruptions) &€ »
ZrsTafer BN 1 3ol AGA MU AREY,

(Interruptions) €} *
AUty Bk & Sorcht ar fxpis 3t o1t s 3t 3

(Interruptions) G€; *

FHfer A1k  off Jkig onserarst gt St

off 36 omsaIarst 2l (HBICIgR): ARG, Hot VAT PIfeiol ACIAe ol S 3 A VAT PIfIeT 3iC9orel 3, Fort w2 Fetrw Ris Sft siiz ey Sft @1
o} usel A 31c9rel 3

Fafer AN & 3T Yool Yfesey,

oft IIC oNEeIIST 3ol & A PINRISI 3CA6T DI Scoll (P 3, $A WIieRIFIc DI seoll oD & b 3Gl S 3 a6 DI AR UGDR MR dl Tl
b DR aforet 3 RM & aliz € * P! = Si. Sheft Sft of 3orRN, Jo1db! 9IRIG [RGRT & w2 &t okl §, diftel Rib ...d1 [AgrRl I &8

Fafer AN : AAGIRY I ol AT ofdl R St 3

off 3Rrc omsoIarst g3let & 3wl st M2 sl of ol foRY &)
Aafer 1Bk : A A9 ¥5iS I forevet SmRPY 3y 2dfér 3 ARy,
off 36 oNBaIar g3lel & FABIGY, I SA JUR ST §)....(AqeIoT)
Faicr ABIGA : 3T Ao SIS,

G€ | (caaerrn)
Jremufer AdlG & 3y fiedrst difer]) MU ug oI oire difers)

&€ (caaurar)
off 36 ommBaIars g3iet & scol AforR et sl IS gu 8| it P omer Ruié 3 o 3)...(gerer)
AANTUicT ABIGA & 31U Ao SIS 3T 368 dlcTol SISRY,

3€ | (caaeen)
Aufes #ASIGA & glol Sit 3y difery,

&€ (caauror)
off 3Ic oImBaIard g3lel | ARG, SFGRI Sft of B3l ol &b GIet 3 Po PIet )
AHIUL ABIGA & 311U 3UoIT Yool Ufesd

off 3ac oNeeIars g3l & As R aIet 3 Ieht oid &, 3isidbet ol cllsil @l g3 pIctl Il Xt & sied 8l SRl 3 aret a6 8 fp Sl raret st
30RI 3RI &, RI $f1, ORI ABRIS @l ST &I, Sit #112d Pt orret Sl off, Sit slorerel wclsr DRI AT e, BRI vw drRIcice #Ascd & glorRm
3 ST8t U2 IR ST uelrs oidl 2 38T &, PR GAN WRRelIsol fBogxdrel 31T 3l & Al 3AD dcel A v JrcHl-aRl Afer Prerdt oty siuor Iwrs b
a1 ot gt gform 3 St 3 ciftpor uPt gforn 31 spPR el wRUIE UR 3y AfSSoT Bl A1Ss! Al I v feifdre 3t smuw! udfterel &3l sIred eviomeTT
o1dl 8 fob oIS ol werelIsel ABK 32 clos @2 Sl 32 Blefl, oaID Al WD 3 Silel B fe1e wIR siEr @l clfosel uslore ordl Prerdl) Aarex
g 3 fop 53 'HBRIST B DolIeT b0 ToIRN? UG 'HERISH 916G Sl &, SERI6T WRCSeA DI UP (S BIdT &l IADI Sil 3i¥esl B2 oI, drer IS
2 St PAMRI Do 3, Aol UMD 3if¥esl B A STBIA Bl 5 3AD! $fSUcl TS Bl Bal SIAl o SId DI Bl Tlol ST &f, 3BT
TP IS oI TP §iS D! Tolrol P fere onifee Ide? 3 aga ARt duforl 3A w2 ol BAST W Td pxdl &) d B Wit ara Rdie ot oo
Sl 313 ol St. Sitefl Sit of ar IRFGRI Sit of AST Bt &) A Dol AL & b WR BfdAr I Sl §fs I, PRI DERI B U IS oldl, U4 YeIel e
Irsfia stielt SRih urlce d, fSRIb fore olist sid A ®ad 3 b uscll aR v URIcie el Jidl Bicl, ag sfEerer werarset A fel) amet st IRDrR
ol SSI6T BRIRCIISE=A DI aSlG 31eT &R, 3ADI clloll f3teT &= 331 clloll Pl 3PR ABIR I &l SIAI dl 3A cldll Bl seoil Dt Bldl b 3Ry 3m
GRICIS63A DI AleT YT B2 ADd &) T2 $EAT of Siel-g9ib? As o) usel 39II 3l ST, 3 JaAI Bl ST T2 §iA1 I sl Joll cricd
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AHTUf HBNG & ORI BellS; o1dl D &) PWI BID IS SIISY|
€| (cuaron)
MR. CHAIRMAN: Nothing will go on record except ministers' reply.
(Interruptions) €} *
FHTUfY ARG & 31U el J6 SISy,
a€| (caaurr)
Jrmufer AdIGe : 18 Reprs 3 ordl Sest) 3 do Sise Fidl Sft fwers difsrmg
€| (crcrerren)
MR. CHAIRMAN : Hon. Minister, please address the Chair.
...(Interruptions)
MR. CHAIRMAN: Hon. Members, please sit down.
...(Interruptions)
MR. CHAIRMAN: The rule does not permit. The hon. Minister, please give the reply.
...(Interruptions)
MR. CHAIRMAN: Hon. Members, the hon. Minister is giving the reply.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record. Only the hon. Minister's reply will go on record.

(Interruptions) &€/ »

SHRI V. NARAYANASAMY: Hon. Members Shri Gurudas Dasgupta, Dr. Bhola Singh, Shri Ramesh Bais, Dr. Murli Manohar
Joshi, Shri Syed Shahnawaz Hussain, by way of Calling Attention, raised the issue of dwindling passenger share and poor
financial health of Air India resulting in delayed payment of wages and asked as to what steps the Government is going to
take in this regard. ...(Interruptions)

The hon. Members are agitated on several issues on this subject. About the health of the Air India today, I share the
concerns of the hon. Members. As far as Air India is concerned, when it was two organizations, the Air India and the Indian
Airlines, there were fleets which were operating. They became old and they could not sustain more hours of flying. There
were demands from various quarters, including the public and the hon. Members of Parliament, for the acquisition of
aircraft, for which steps had been taken.

As far as the policy is concerned, a decision was taken in 2003 to adopt the "Open Sky Policy". It was initially
introduced for ASEAN countries, and later on SAARC countries were also included because at that time the Government
decided to adopt the Open Sky Policy. It was decided that foreign airlines will be allowed to operate in India and Indian
operators will be allowed to operate in other countries. It continued. For that we needed more aircraft for the purpose of
meeting the competition in this field. The Naresh Chandra Committee was appointed — Shri Shawnawaz Hussain knows
about it — for giving suggestions to the Government for the purposes of effective functioning and also for improving the
condition of the Air India and the Indian Airlines at that time. Most of the recommendations have been implemented.

An allegation was raised about the purchase of aircrafts. As far as the purchase of aircraft was concerned, the
Somaiah Committee was constituted. He was a former CVC. He went into the whole issue of negotiations. Thereafter, the
GoM was constituted by the Government. The then Finance Minister and the present Home Minister was the Chairman of
the Committee. They negotiated with the Boeings and they brought down the price by Rs. 1,760 crore. It is a known fact
and everybody knows about it. Unless and until we change our old fleet into new ones, we could not compete with other
airlines because of the Open Sky Policy which was introduced by the NDA Government. We had to continue with that.

SHRI GURUDAS DASGUPTA : Mr. Minister, that is not the issue. The issue is: why so many planes were purchased? It was
not necessary to purchase so many of them. You please reply to that. ...(Interruptions)



SHRI V. NARAYANASAMY: Let me come to that point. ...(Interruptions)
I will come to that point.
MR. CHAIRMAN : Let the Minister speak.
...(Interruptions)
SHRI V. NARAYANASAMY: Today, in Air India we are having that. ...(Interruptions)
MR. CHAIRMAN: Let him finish.

SHRI V. NARAYANASAMY: I am not telling that your policy was wrong. a€! (Interruptions) 1 am telling that we have to
cope with what we have. This is what I am telling. ...(Interruptions)

MR. CHAIRMAN: Please take your seats.

SHRI V. NARAYANASAMY: The total number of operational fleet is 125. The narrow body aircraft, the total is 97 out of
which B 737-800, the number is 21 aircrafts; A-320, the number of aircraft is 21; A-319, the number of aircraft is 24; A-321,
the number of aircraft is 20; CRJ 80 seated-aircraft, the number of aircraft is 4; ATR42, the number of aircraft is 7. So, a
total of 125 aircraft were in operation. As far as the other aircraft for the international types are concerned, the aircraft
which have been 777-200 is 8; 777-300 is 12 and 747-400 is 5 and international operations, A-310- 300 is 1, A-330- 200 is
2. So, a total 28 wide body aircrafts are there for international operations. ...(Interruptions)

MR. CHAIRMAN: Nothing will go on record. Only Minister's reply will go on record.
(Interruptions) 3€; *

SHRI V.INARAYANASAMY: It is because you were not in the Parliament at that time. The House took the decision. The
decision was taken by the Parliament. ...(Interruptions) As far as the grounded aircrafts, which has been referred to by the
hon. Member Shri Gurudas Dasgupta, is concerned, ...(Interruptions) 1 am not referring to him. I am telling that the House
took the decision. I am telling about it. ...(Interruptions)

MR. CHAIRMAN: Please address the Chair.
...(Interruptions)

SHRI V. NARAYANASAMY: The hon. Member was telling about the flights which have been grounded. The three
international aircrafts were grounded because they were old aircrafts and they were used. As far as Airbus-320 is
concerned, ten of them were of 1980 and were old aircrafts. That is why they have been grounded. ...(Interruptions)

SHRI GURUDAS DASGUPTA : I challenge it. It is the new aircraft which was grounded. ...(Interruptions)
MR. CHAIRMAN: Let the Minister finish.

...(Interruptions)
MR. CHAIRMAN: Let the Minister reply. Please take your seats.

...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) G€; *

SHRI V. NARAYANASAMY: Let me come to that point. ...(Interruptions)
MR. CHAIRMAN: Hon. Minister, please address the Chair.

...(Interruptions)

SHRI V. NARAYANASAMY: Allianz Aircraft 737 —200 aircraft were grounded because they were old aircrafts. The aircrafts
which have been leased, the total number is five aircrafts. Those aircrafts were not in operation. ...(Interruptions) What is
the flying hour today? The international aircraft are flying for 10.55 hours, roughly about 11 hours. As far as Airbus 320 is
concerned, eight hours is the flying time; Airbus — 321, nine and a half hours is the flying time. ...(Interruptions) You do not
have the patience to listen to me. ...(Interruptions) What about the private airlines? ...(Interruptions)



MR. CHAIRMAN: Mr. Minister, please address the Chair.
...(Interruptions)

SHRI V. NARAYANASAMY: Please bear with me. As far as IndiGo is concerned, the flying hour is 11 hours and forty
minutes; Spicejet is flying for 12.05 hours; Kindfisher is flying for 10.45 hours.

About the flying time, the difference between Kingfisher and us is only one-hour. ...(Interruptions) In the North-Eastern
Region and apart from that in Southern sector, our Air India is operating even in the shortest route.

Even in the shortest route, they have to operate and they are operating.

There is also a policy adopted by the Government. There is the regulation for the purpose of allotting routes to
various companies, organisations at the international level and the national level. As per the agreement, the routes were
allotted to private Airlines and Air India.

The point which the hon. Member raised was that the route allocation has been made in @ manner which is not
conducive to us. It is not correct. As far as we are concerned, we have to go by the agreement that has been entered into
by our Government, by the Civil Aviation Ministry with various international organisations for the purpose of having the
regulations for routes and also at the national level.

The other point which the hon. Member raised was about the employees' problem. The employees' problem is a major
problem because, in 2008-09, there was recession in the world. The world economy was collapsing. Passenger travel also
dwindled. Therefore, we suffered in the year 2008-09. I am not telling that we are having a rosy picture. I am not at all
telling that....(Interruptions)

SHRI GURUDAS DASGUPTA : What is the action to revive Air India.? Please tell me about that. Let us know what you are
doing to revive Air India....(Interruptions)

SHRI V. NARAYANASAMY: I am coming to that point....(Interruptions)
MR. CHAIRMAN : Mr. Minister, please address the Chair.

SHRI V. NARAYANASAMY: The policy of our Government is to strengthen Air India which is the public sector undertaking. It
is not like that we are going for privatization which the earlier Government did....(Interruptions) We are not going for it. We
wanted that Air India to be strengthened. The financial support has to be given by the Government because today the
Rs.1200 crore package is there....(Interruptions)

MR. CHAIRMAN: Let the Minister reply. aid} sft @ Rwers 3ot Sifse) P Sy,

SHRI V. NARAYANASAMY: Now, the shoe pinches you. Who went in for privatization? Shri Gurudas Dasgupta knows of it.
...(Interruptions) My colleagues know of it....(Interruptions)

MR. CHAIRMAN: Nothing will go on record. Only the hon. Minister's reply will be there.
(Interruptions) 3€; *

rsmafel #ABIGR & Dbdet A} Sft Bl i RprS 3 SRt

SHRI V. NARAYANASAMY: Let me come to the revival plan....(Interruptions)

MR. CHAIRMAN: Nothing will go on record except the reply of the hon. Minister.
(Interruptions) G€; *

smafer ARSI | Ficf} Sft ol S| ol Sifdig,
(Interruptions) €] *

SHRI V. NARAYANASAMY: Let me come to the revival plan. ...( Interruptions) You had your say. I will have to say
something now.3€| (Interruptions) T am coming to the point.

MR. CHAIRMAN: Mr. Minister, please address the Chair.

SHRI V. NARAYANASAMY: Sir, the cost of fuel has increased. The maintenance cost has increased. There is also decline in
the passenger load factor because of the recession in the world economy and the competition by the private
sector....(Interruptions) The low-cost Airlines are also operating. Therefore, we have to compete in this
atmosphere....(Interruptions)



MR. CHAIRMAN: Hon. Member, the Minister is not yielding. Please be seated.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) 3€; *

SHRI GURUDAS DASGUPTA : What is your financial package for the revival of Air India? It is not only payment of wages.
What is the money given?...(Interruptions)

SHRI V. NARAYANASAMY: You do not have the patience to hear me. What to do? I am coming to that point.

The measures which the Government proposes are: rationalization of routes; to cut losses on traditionally loss-making
routes. We are going to do that. Then, we propose re-scheduling of aircraft operation; return of the leased capacity aircraft.
We are not going to further continue with them. Then, we propose complete rationalization of manpower; taking the
employees into confidence; negotiating with them and talking to them. This is one of the measures. Then, we propose
reduction in contractual employment. We are going to follow that also. We also propose to review of all agreements on all
technical/operational matters; constitution of Turn-Around Committee comprising representatives from the senior
management level and also the union. The union will also be involved in that. Then, we propose to look at cost reduction
including closure of the off-line offices and reduction of employees at foreign offices. Then, aligning of all operations and
technical agreements to reflect passenger market conditions will be done. ...(Interruptions) Kindly let me answer.
...(Interruptions)

rsmafer ARSI | Fic]} Sft ol dietol iy,
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(Interruptions) G€;»
MR. CHAIRMAN : Please allow the Minister to speak.
...(Interruptions)
MR. CHAIRMAN : Nothing will go on record except what the Minister says.
(Interruptions) €} *
SHRI V. NARAYANASAMY: Sir, the hon. Prime Minister has constituted two Committees. One is the GoM ...(Interruptions)
MR. CHAIRMAN : The Minister is not yielding. Please take your seat.
...(Interruptions)

SHRI GURUDAS DASGUPTA : Will you bring about a change in the present management of Air India and bring about a new
regime? ...(Interruptions) This management must go. A hew management must come. ...(Interruptions)

MR. CHAIRMAN : Hon. Minister, please address the Chair.
...(Interruptions)

SHRI V. NARAYANASAMY: Sir, every month Rs. 1,100 crore is the revenue earned by Air India and it has to spend Rs.
1,700 crore every month. So, Rs. 600 crore is the deficit. ...(Interruptions) 1 am telling that. You do not have the patience
to hear me. Kindly bear with me. ...(Interruptions) You wanted all the questions to be answered. ...(Interruptions) Sir, our
senior Member wanted me to answer all the questions. ...(Interruptions)

Fnafe #1817l Sft, TRR D oS By,
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SHRI V. NARAYANASWAMY: Sir, there are two plans to revive Air India. One is the Turn-around Plan and the other is the
Financial Restructuring Plan. ...(Interruptions)

Fafer AN e} Sft b1 Star At et <fifdre; 3mu do SISy
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SHRI V. NARAYANASAMY: Sir, a Group of Ministers has been constituted under the chairmanship of the hon. Finance
Minister Shri Pranab Mukherjee and it is going into all the issues. A Turn-around Plan has been worked out with the SBI Cap
and also with an independent agency. ...(Interruptions)

MR. CHAIRMAN : Only the Minister's reply will be recorded.
(Interruptions) €, *

SHRI V. NARAYANASAMY: A scheme has been worked out for turn around and also for financial restructuring of Air India

because Rs. 22,000 crore is the money that has been borrowed by Air India for purchase of aircraft and Rs. 22,165 crore is
the total cumulative loss that has accrued because they have borrowed money from various banks and it has to be paid
back. So, to restructure, revamp and also give the necessary financial support to Air India, the GoM is going into all the
issues. ...(Interruptions)

MR. CHAIRMAN : Hon. Minister, please address the Chair.

SHRI V. NARAYANASAMY: Sir, if the Government finds that any officers are responsible for the loss, definitely the
Government will look into it. We will have an open mind on that. ...(Interruptions)

MR. CHAIRMAN : Nothing will go on record except what the Minister says.

SHRI V. NARAYANASAMY: Sir, the Government is considering all the issues and within a very short period, the Turn-around
Plan and also the Financial Restructuring Plan will be put in place and whatever support is required, it will be given. The
policy of the Government is to strengthen Air India which is our public sector undertaking. ...(Interruptions)

DR. MURLI MANOHAR JOSHI (VARANASI): Mr. Chairman, Sir, we are not satisfied with the reply of the Minister. So we are
walking out.

13.22A"> hrs.

At this stage, Dr. Murli Manohar Joshi and some other

hon. Members left the House

SHRI GURUDAS DASGUPTA : Mr. Chairman, Sir, the Minister's reply is not satisfactory. So we are walking out.

13.23 hrs.

At this stage, Shri Gurudas Dasgupta and some other

hon. Members left the House

&€/ (aemon)

13.23A"4 hrs.

At this stage, Shri Chandrakant Khaire and some other hon. Members then left the House

13.23A": hrs.

At this stage, Shri Lalu Prasad and some other hon. Members then left the House

13.23A3/ hrs.



At this stage, Shri Mulayam Singh Yadav and some other hon. Members then left the House

&€/ (zaemon)

SHRI V. NARAYANASAMY: Sir, as far as Air India is concerned, whatever support is required from the Government, it will
be given by the Government. Therefore, for Air India to come out of the present situation, the GoM is considering all the
issues and the GoM will come out with a final report. Thank you.
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